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The following Act of the Gujarat Legislature having been assented to by the
Pyesident on the 3th October, 1962 is hereby published for general information.

M. G. MONANI,
Secretary 1o the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. XXXV OF 1962,

(First published, after having received the assent of the President in the “Gujarat
Government Gazette” on the 9th Qctoher 1962,

An Act to provide for the creation of a fund for the prometion of education
in the Stute of Gujarat and for the levy of education cess
for the purpose and for matters connected therawith.

It is hereby enacted in the Thirteenth Year of the Republic of India as follows: —

1. (I This Act may be called the Gujarat Education Cess Act, 1962, Short title

(2) Tt extends to the whole of the State of Gujarat. and extent.

402
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CHAPTER
PRELIMINARY
Delinitions. 2. In 1his Act, unless the context otherwise requires —

(/) “ annmual letting value ™ means the rateable value or annual letting value or
gross annual letting value of lands and buildings s determined in accordance
with the relevant local authority law and includes annuad value as defined by I of
scction 64 of the Cantonmenis Act, 1924 Hom.

Provided that, in a case where the property tax is assessed on any building
or land on its capital value, such percentage of the capital value as may be
determined by the State Govermment shall be deemed to be the annual letting
value;

(i) ~Cily of Ahmedabad” means the City of Ahmedubad as constituted B
for the time being under the Bombay Provincial Municipal Corporations Act, piyof
1949, 1919,

(i) * Collector ™ includes an officer appointed by the Suie Government to
exercise the powers and perform the functions of tie Collector under this
Act;

(v} “education cess” means a surchurge or tax on lands and buildings levied
under this Act;

(v) “lands” and “buildings” shall have the meanings respectively assigned
to them in the relevant local authority law;

(viy “local autherity” means a municipal corporation, municipality, notified
area committee, nagar panchayat, village panchayat or gram panchayat or other
hody constituted under the relevant local authority law !

(vif) “prescribed” mcans prescribed by rules made under this Act;

(viif) “property tax™ means in the City of Almedabad the general tax levied
under the Bombay Provincial Municipal Corporations Act, 1949 and in other R“}"{’-of
utban areas a tax or rate on buildings or lands or a tax ot rate in the form yyig,
of such tax or rate on buildings or lands levied under the refevant focal autho-
rity law;

L

(ix) “relevant Code” means—
(D in relation to the Bombay and Saurashtra areas of the State, the Bombay 1\30m.
! of

Land Revenue Code, 1879 1879,
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(i) in relation to the Kutch arca of the State, the Bombay Land Revenue
Code, 1879 as applied w that area;

(x) “relevant local suthority law™ means- -

(i) in relation to the City of Ahmedabad, the Bombay PMovincial Munici-
pal Corporations Act, 1949.

(¢ in relation to a municipal borough ---

(@) in tue Bombay aren of the State, the Bombay Municipat Boroughs
Act, 1925,

(&) in ihe Suptashua area of e Stele. the Bombay Municipal Boroughs
Acl, 1925 as adapted and applied (o that area:

(¢) in the Kutch arca of the State, the Bomaby Municipal  Boroughs
Act, 1925 as applicd 1o thal area ;
(i) i relation o o municipal district or notified area—-

{¢) i the Bombay area of the State, e Bombay District Municipal Act,
1901;

(b) in the Saurashirn area of the State, the Bombay District Munpicipal
Act, 1901 as adapted and applied o that areq;

(iv) in relation to a panchayat, the Bombay Villsze Panchayats Act, 1958 ;
(v) in relation 10 a nugar vr eram, the Gujarat Panchayats Act, 1961 ; and

(vi) in relation to a cantonment. the Cantonments Act, 19243
(v} “surcharge” means a surcharge levied under section 5 cr 7,
fuify “rax” means a ax on lands @nd buildings levied under section 125

ety “lenement” means a building or part of a building let or intended to
be let or occupied separately:

(xiv) “urhan ared” meuans ap ares which is for the time being included m
the limits of a city. municipal borongh, municipal district, notified ares, nagar
or cantonment under the refevant local authority law and the population of
which is not less than 10,000:
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Explanation: — For the purposc of this clause, “population” means population
as ascertained at the last preceding census;

(xv) “village industry” means an mdustry which is a village industry within
the meaning of (the¢ Bombay Khadi and Village Industries Act, 1960; ?{lﬁ
af
(xvi) “village site” means the site of a village, town or city determined under 1960.

section 126 of the relevant Code;
(xvif) words and expressions used but not defined in this Act shali--

{@) su far as the provisions of this Act relate to a surcharge on Jands have
the meanings assigned to them in the relevant Code and the rules made there-
under, and

(b) so far as the provisions of this Acl telale to a tax on lands and build-
ings shall have the meanings assigned to them m the relevant local authority

faw.
CHAPTER I
EpucaTion CEss aNDp THE STATE EpucatioN CESS FUND
Eduestien 3. For the purpose of providing for the cost of promoting education in the
Coss. State of Gujaral, there shall be levied and collected in accordance with the pro-

visions of this Act an education cess which shall consist of —

(¢) a surcharge on all lands except lands which are included within a village
site and not assessed to land revenue;

(b) a tax on lands and buildings in urban arcas.

Siate Edu- 4. (1) The proceeds of the education cess and penalties (other than fines) re-

;a:zo; Cesa . vered under this Act shall first be credited to the Consolidated Fund of the
State and after deduction of the expenses of collection and rtecovery therefrom
shali, under appropriation duly made by law m this behalf, be entered in, and

transferred to, a separate fund called the State Education Cess Fund.

{2) Any amount transferred to the State Education Cess Fund under sub-section
(1) shall be charged on the Consolidated Fund of the State.

(3) The amouat in the State Education Cess Fund shall be expended in such

manner and under such conditions as may be prescribed, for the purpose men-

tioned in section 3.
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CHAPTER I
SURCHARGE ON LANDS
A. Surcharge on agricultyral lands.

5. (1) Subject to the provisiens of this Act, with effect from the revenue year Levy of
commencing on the Ist day of August 1962, on all lands (except lands included =rebarge on
within a village site and not assessed to land revenue) which are assessed or held ?;;i:f;.lltuml
for the purpose of agriculture and not used for any purpose unconnected with
agricuiture, there shall be levied a surcharge at the rate of Lwenty naye paise on
every rupee of every sum which is assessed on such land as land revenue or other-
wise payable to the State Government as land revenue :

Provided that where any such land—

(§) is wholly or partially exempt from payment of land revenue, a sum which
would have been assessed on such land, had there been no alienation of land
revenue, of

(ify is tiable to the payment of land revenue but is unasscssed, a sum which
would have been assessed on such land as land revenue,

shall be treated as the sum, on every rupee of which the surcharge shall be levi-
able.

(2) For the purposes of this section “land revenue” shall include water rate
fevied under section 55 of the relevant Code but shall not include -~

{a) penalties and fines including any charge imposed under section 148 there-
of as penalty or interest in case of default and any fine levied under section 65
thereof,

(b} occasional fixed payments, in commutation of all claims of the State Gov-
ernment in respect of a succession to or transfer of inams payable on each such
succession or transfer,

(o) land revenue on service inam lands recovered from inferior village ser-
vants for periods of unauthorised absence from service and all other such charges
of assessment on inams and watans for broken pericdls and past years, and

(d) fees for grazing when charged per head of catile.
(3) Tor the purposes of this section, drass land, that is to say, land on which

grass grows naturaily or grass is raised, shall be deemed to be land used for the
purpose of agriculture.
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Assistanee 6. The provisions of law relating to (he assistance 1o be given o superior

h‘iﬁt}}:"‘“r holders for the recovery of their dues from their tenants and occupants under ther,
shall be applicable 10 all superior holders, whether of alienated or unalicnated
land in respect of the recovery of the surcharge described section 5 from their
tenanls, or occupants and shall be applicable also to occupants of land under the
relevant Code, for the recovery of the said surcharge from their tenants or joint
occupants,

B, Surchuarge on lands used for non-agricultural purposes.

Levy of sue- 7o () Notwithstanding any usage, custom or settlement or anything contained
‘i’ﬁgff'fl‘_“l‘:{‘l']’i: in any agreement, sanad or order or a decree or order of 4 court or any law for
agric uftural the time being in force, on all unalienated lands on which non-agricultural assess-
;'::l;;"i";‘f“" ment is levied under the relevant Code and on all alienated lands (except lands
certuin lands. included within a village site} which are used, or may hereafter be used, for

a purpose uncomnccted with agriculture there shall be levied and collected

a surcharge ai the rate of —

(i 12.50 per cent of the amount of nun-agticultural assessment so levied or
as the case may be which would have been leviable had there been no alienation
of land revenue, if the land be used for a residential purpose or any purpose
other than {rade, commerce or industry or the carrying on of a profession of
business and be situatc in an arew where the rates of nan-agricultural assessment
under the relevant Code have been fixed or revised within three yeatrs inune-
dintely preceding the st duy ol August 1962

(i) 25 per cent of the wmount of non-agriculiural assessment so levied or levi-
able, if the land be used for a residential purpese or for a vitlage industry or
for any purpose other than trade, cominerce or industry ot the carrying on of a
profession or business, and be sitnate in any area to which clause {1 does
not apply ;

(i) 50 per cent of the amount of non-agricuitural assessment so levied ot
leviable, where the land is used for any industry other than a village industry

(iv) 75 per cent of the amount of non-agricultural assessment so levied or
Jeviable, where the land is used for a commiercial purpose or for the purpose

of any profession or business :

Provided that where any Jand is simultaneously used for two or more pul-
poses and the part used for each such purpose is ot separable, the surcharge
shall be levied at the highest rate applicable in relation 1o any of the purposes

for which the land is used.

(2) Tn the case of land on which because of its non-agricultural use the sut-
charze becomes leviable at the comamencement of this Act, the surcharge under sub-
section (1) shall be levied and collected with cffect from the revenue year comi-
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mencing on the Ist day of August 1962 and in any other case it shall be levied
from the commenceinent of the revenue year during which the land becomes liable
for the payment of the surcharge.

$. Should any question anse under section 7 as 10 the nature of use of any Colleetor  to

s \ en all . it e s ple et deterinine
Land, the Collector shall after holding 4 summary inguiry, decide the guestion. questions 8
to nature of

. - - . . use: of ] .
C. General provisions applicable to all categories of swrcharges. of land

9. The surcharge on lands described in section § or 7 shall be levied, so far Manner of
. . .. levying
a; may be in the same manner and under the same provisions of law. a3 thcm“.‘chﬁgm

land revenue:

Provided that in the case of land in the possession of a tenant liable to pay the
land revenue thereon under the provisions of the relevant Code, he shall be
primarily liable for payment of the surcharge vi it under scetion 5.

1, Where any land which s liable to a sprcharge under section 7 or at’;ﬁttr f;fn
portion thercof or any huilding construcied thercon or any lenement therein or yeeover
any parl thereof is not in the accupation of the parson primarily liable to pa},'zl'::\‘(-j]‘:::;ﬂ“in
the non-agricultural assessment and sircharge by virtue of the land or portion non-agrice!-

thereof or of the building or (enement or put of the building being let, thep tural - asseas.

. . . . went {tom
notwithstandine ansthing  contained i any  ug cement or  order or a  decree oractual oecu-
order of a court or any law for the time being in force but without prejudice to P

the primary lability of such person as aforesaid, such person shall be entitled
1o recover  an amount equal to the wmount of surcharge from the  person in
actual occupaiion of the land or portion thereof or of the building. tenement or
‘part of the building in proportion to the area in the wccuputon of the revson,
as if the person in actnal accupation were linhle to pay the surcharge,

11. The amount of the swrcharge leviable under this Chapier shall. if i be Amount o
. . . . . aurcharge
not a multiple of five naye paise. be inereased 1o the next higher maoltiple of five Le ronnded t

nave paise. multiple o
) fire naye pu

BN,

CHAPTER 1V

TAX ON LANDS AND HBUILDINGS

12. (I} Subiject to the provisions of this Act. thera shall be levied and collected E;}'"l‘ zf.?m}ﬁﬂi
with effect from the Ist day of Avgust 1962 a 1ax on lands and buildings situated

in an urban area at the following rates. that is o say 1 —

(@ where a building or land is used for residential purposes or any puf-
pose other than trade. commerce or industrv or the carrying on of a profession
or business —
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() if the annual letting value thereof be not less than Seventy Five rupees
but less than two hundred rupecs, at the rate of one and a half per cent of the
annual letting value ;

(i) if the annual letting value thercof be not less than two hundred rupees
but less than one thousand rupces at the rate of two per cent of the
annual letting value ; and

(éi) if the annual letting value thereof be not less than one thousand ru-
pees, at the rate of three per cent of the annual letting value; and

(#) where a building or land is used for the purpose of trade, commerce,
industry, profession or business, at the ratc of three per cent of the annual
letting value thereof:

Provided that in the financial year ending on the 31st March 1963, the amount
of tax under this section shali be calculated on the basis of eight months of

that year.

(2) Where any building consists of more tenements than one, irrespective of
such tenemients not being separately assessed to the property tax, the fax under
this section sha)l be assessed on the annual letting value of cach such tencment

as if it were a- building,

(3} Where any Tand, building, tenement or a part of a building is separately
assessed to fax but is simultaneously used for two or more purposes mentioned
in sub-section (1), the tax under this section shall be levied at the highest rate
applicable in relation to any of the purposes for which the lund, building, tene-

ment or part of the building is used.

(4) Tn computing the amount of tax payable under this section, the amount
shall, if it is not a mulliple of five naye paise, be increased to the next higher

multiple of five naye paise.

13. The tax under scction 12 shall not be leviable in respect of the follow-
Txomption of "

ertain landsing, that is to say —
ind buildings

TOmM JHLY- . .
nent I(}lfj tax, {1 buildings and lands vesting in the Central Government,

{2) buildings and lands vesting in the State Government or belonging fo a
local authority, local board, taluka panchayat, district panchayat or a Canton-
ment Board and used solely for public purposes and not used or intended to

be used for purposes of profit;

(3) any building or land or class of buildings or lands, which the State
Government, may by natification in the Official Gazette, exempt from payment

of the tax under section 12-
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Provided that- -~
(/) every such notification shall be laid for not less than thirty days

before the State Lesishiuure as soon as possible after it is published, and
shudl be subject W rescizsion by tie State Legisiature, or 1o such modiiication

as the State Tegislatre way make, during the session in which it is so laid
or the session innmediately following: and

(i) any rescission or modification so made shall be published in the
Qfficial Gazette wwd shali thareupon ke effect.

14, () Where the actual cccorier of any land or building is the owner thercof piimary res-

. IRT vonsilality
or holds it on a hnilding or other lease granted by or on behalf of Government ;:(':r 't!:]\,"'[m
or a local authorily or on o building lcase from any person, then the (ax shalltads  and

1 i ] : buildings.
be leviable pritnarily on such oveupier. HHimgs

() In any other case, the said tox shall be leviable primarily as follows, that
is to suy -

() if the land or building is lot, upon the lessor,
(5 i the land or building is sub-let, upon the supetior lessor;

(¢) if the fand or building is unlet, upon the person in whom the right to
let vests.

1%, (f) The tax under saction 12 shall be collected — Authoritios
wanpetent
Lo enllect
(@) in the Cantonment of Alriedabad, by the Collector of Ahmedabad; ang tax ote

(h) in othcr urban ureas, by the respoctive local authoritics concerned:

Provided that where a local authority is not for the time being Jevying a
properly tax or where a local authority has made a default in the collection
of the tax or payment thereef fo the State Government, the Safe Government
may by order direct that the tax shall be collected by the Collector.

(2) The collection of the tax (including any penalty) under this Act shall be
made -—

{@) in the Cantonment of Ahmedabad, as an arrear of land revenue

(M in anv other whan area. in the same manner in which the properiy tax
is callocted in that area under the relevant locat authority law or where a
direction undzr clanse (M) of sub-scction (I) has been issucd in such manner
as may be prescribed.

TV—LExtra—72
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Fhron 24 () Where any land or building is assessed to tax, and if in respect of
seoa lengd or building or porlion thereof, a draw-back (f any) or remission or
rafund of proparty tax is senctionad or granted on or after the st day of Aungust
1962 vnder the televant local authority Taw, then the local authority, or as the
pec may be, the Collector shall remit or refund such portion of the tax, in such
manner md subjeet to such conditions as may be prescribed,

(7Y Where auv building assessed to tax is sitnated in the City of Ahmedabad
and i such building or any portion thercof is demolished or removed otherwise
than by ovder of the Municipal Commissioner and notice in respect of such
demalition or removal has been given to the Commissioner under the relevant
Jocal authorily 1wy, the manicipal corporation constituted under such law shall
remit or refund sush portion of the tax in such manser and subject o such
conditions as may be prescribed,

(3y Tre burdzia of proving the facls cntitling any parson to ¢laim relief under
{his scetion shall Lie upon him,

B;Enltﬂuiﬁ‘fi 24. (N H any local avthority makes defaull in the collection ot payment to

M- an o ihe State Government of any sum duc in respect of the tax on lands and buildings

fql\*"’ amder this Act, the State Government may, after holding such inquhy as it thinks
fit, fiv a paviod for the collection or payment of such sum cr direct the recovery
of the tax in such monner as may be prescribed.

(0 If the calleetion or payirant of the sum is not made within the period so
fised the State Ciovernment mav. notwithstanding anyvthing centained in zny law
relotine o the funds vesting in such local authority or any other law for the Lime
bojne b Fares. direct any henk v which any moneys of the Tocal auvthority are
derosiid or i povson in charae of the Government treasury or of sny other
placa of seenriiy in which the monevs of such local authority are denposited, to
pav such sem from such onevs as may be standing to the credit of the local
auiteric in sach hoak, or as may e, in (e hands of such person or as may from
timz o timz be reenived from or on hehalf of the local authorily by way of

deparii by such bark or person s and such bank or person shalt be bound to obey

such order,
(3 Fvery paviment made pugsuant to an order under sub-section (2) shall
he n sufficient discharee to such bank or person from 211 Jiability to the lecal

autoity i respzet of any s so paid by it or him out of the moncys of the
local authority so depositzd with such hank or person.

CHAPTER V.

MiSCELLANEOUS.

Amennts of 15, (DN Tn commuling the average of the land revenue for the purposes of o

suT i g Soction 195 of the Gujarat Panchayats Act, 1961 the amounis of the surcharges }Sji;f
s tu be ’ . . . . o .
Dillodin Tevied under this Act and collected or recovered during ony revenue year shall,

end 10O potwithstanding anything contained in that Act, be excluded.
m"m e lblE L =
cirouistono o '
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(2) The amounts of surcharges levied under this Act shall not be ireated
as land revenue for the purposes of the levy of any cess on kind raovenue under
the said Act or any other law for the time being in foree.

I

26. Nothing in this Act shall, in amy wayv be deemed to affect the application Savivgs  as
of any of the provisions of the rclevant Code and tae riley and orders madc:i"on :ﬁl’:'o‘i‘e
thercunder to lands to which this Act applies and to the rights and cbligations vant Code.
of persons in respect of such lands, in so far as the said provisions are not in
any wiy inconsistent with the express provisions of this Act.

27. The State Government may in such circumstances and subject to such (I;OWfr f’:
.. . 4 Qvirinnen
conditions as may be prescribed, reduce the rate of any surcharge or tax or remit ¢, roduce rato
whoily or in patt any amount of surcharge or tax either generally cr speciufly or  remit
. - [ antchaiye
in respect of any land, or class of lands or any buildiog or class of buildings. o tax,

28. (1) The State Government may, by notification in the Ufficial Gazelte, Yower  to
make rules to carry oul the purposes of this Act. make rules.

(2) In particular and  without prejudice to the penerality of- the foregoing
power, such rules may provide for all or any of the following matters, pamely <

{¢) the manner in which and conditions under which the amount in the State
Education Cess Fund shall be expended under scction 4

(b) the manner of collecting {ax in urban areas where any property tax is
not levied and the rates of rebate under section 15

(¢} the manner in which and the conditions subject to which, the tax shall
be remitted or refunded under section 23 ;

(7} circumstances in which and conditions subject to which reduction in
the rates of surcharge and the tax may be made or surcharge or tax may be
remitted under section 27 ;

{e) such other matiers which in the opinion of the Stale Government are
required to be prescribed by rules.

(3} The power to make rules conferred by this scction shall, except on the
first oceasion of the cxercite thereof, be subject to the condition of the rules
being made after previous publication.

(4) Al rules made under this section shall be published in the Official Gazetie
and shall be laid for not less than thirty days before the State Legislature as soon
as possible after they are made, and shall be subject to rescission by the Legis-
lature, or to such modification as the Legislaiure may make, during the session
in which they are so laid, or the session immediately following.

{5) Any rescission or modification so made by the State Legislature shall be
published in the Official Gazette and shall thereupon take effect.

PRINTED AT THE GOVERNMENT CENTRAL PRISS, ANMCDABAD



T T

Exirs No, 87 T REGISTERED No. G448 °

+

The Gufa_ra-t Gobernment 6&32&:_.
| - EXTRAORDINARY

PUBLISHED BY AUTHORITY

Vol. IV] WEDNESDAY, MAY 8, 1963/VAISAKHA 18, 1585

Sepmlepasinghgiventoﬂ:hl’artinorderﬂntltmyhe '
filed a5 a separate compilation

PART 1V

Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor,

“
h

.
PR

The following Act of the Gu

jarat Legislature, having been assented to by the
President on the 3rd May 1963,

is hereby published for general information.

AKBAR S. SARELA,
Secretary to Government,
Legal Department,

GUJARAT ACT NO. XXVI OF 1963. X

[First published, after having received the assent of the President in the “Gufarat
Government Gazefte” on the 8th May 1963.].

An Act further to amend the Gujarat Education Cess Act, 1962.

It is hereby enacted in the Fo
follows: — :

l.

urteenth Year of the Republic of India as

This Act may be called the Gujarat Education Cess (Amendment) Act, 1963. ghors titte.
uj

XXv 2 To section § of the Gujarat Education Cess Act, 1962 (hereinafter refer- Amendment
15&2. red to as “the principal Act” ), the following explanation shall be, and shall beafm:l'iiingvof
deemed always to have been, added, namely : — of 1962,

op
1V-Extra.29 {Line)
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«Explanation—In this section “alienation of land revenue” includes any
concession granted by or under any law for the time being in force so as to
B render any land not liable fo the payment of any revenue or liable to the
payment of land revenue at a sum lower than the sum of full assessment levi-
able on such land; and such land shall be deemed to be wholly or, as the case
may be, partially exempt from the payment-of land revenue for the purpose of
this section.”.

Ameadment 3 IR gection ‘Frof the principal Act, in sub-section (I)—

of section
'&%fxgui- () in clause () after the, words. ‘% residential purpese-ar ¥3the words * for a
of 1962, village industry or for™:shillbe sahd.shall bsidtemeds always 1o have been,

inserted: and

@) in clause (iv), for Alie“wobrds “any profession” the words “any trade, pro-
fession®-shali -be, and -ghatl bo deemed-aiways to-have ‘been,~substituted: -~ -

Ineertion of 4. After section 26 of'the“;irin'cipai‘Acf, the following section shall be inserted, -

new section e
204 In Guj, ARMElY T

XXXV o
1962. . )

Vatidity  of «96 A= Nothing 'in ‘the relevant. Code. or -the . relevant -locat -authority -taw -
surcharge or shall affect the assessment, levy, collection or.recoveryx of any surcharge or tax

tax ;‘f:lz::;‘: leviable under this Act for.any. year or patt thereof . merely -by . reason of the
yesr. fact hat the surcharge or.as. the case may: be, tax,was. not, assessed or the de-

mand therefor was not made during the year or part for which it was leviable.™

PRINTED AT THE OQOVERNMENT CLNTRAL PRESS, ANMEDABAD
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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legis ature, having /been assented to by

the Governor on the 5th November, 1963 is herebpepublished for general infor-
mation,

AKBAR 8. SARELA,
Secretary to the Government of Gujarat,
Legal Department.
GUJARAT ACT No. XLIII OF 1963. ‘

[First published, after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 8th November 1963].

An act further to amend the Gujarat Education Cess Act, 1962,

It is hereby enacted in the Fourteenth Year of the Republic of- India as
follows :—

, L This Act may be called the Gujarat Education Cess (Second Amendment) ghort title.
Act, 1963.

duj. 2. In section 14 of the Gujarat Education Cess Act, 1962, to sub-section (1), Amendment
XX X- the following proviso shall be and shall be deemed always to have been added, of Seotion 14

o of Gllj.
1962, hamely:— XXXV of

“provided that in the City of Ahmedabad, if any land has been let for any 1962.

term exceeding one year to a tenant and such tenant has built upon the land,
the tax assessed upon the said land and upon the building erected thereon
shall be primarily leviable from the said tenant or amy person deriving title
from the said tenant by the operation of law or by assignment or transfer but
not by sub-lease or the legal representative of the said tenant or person, whe-
ther the premises be in the occupation of the said tenant or person or legal
representative or a sub-tenant.”.

216
1¥—Extra—b56 {Lino)
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PART 1V

Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 3rd December 1965 _is hereby published for general information.

SUMANT M. VIDYARTHI,
Secretpr? to the Government of Gujarat,
Legal Department.
GUJARAT ACT NO. 29 OF 1965

(First published after having received the assent of the Governor in the
- “Gujarat Government Gazette” on the 6th December 1965, ).

T
L

An Act further to amend the Gujarat Education Cess Act, 1962 for the purpose of
increasing the rates of tax on lands and buildings.

It is hereby enacted in the Sixteenth Year of the Republic of India as follows ; —

_ 1. (I) This Act may be called the Gujarat Education Cess (Second Amend- Short
ment) Act, 1965, title

. and gommenw
., cement,

(2) It shall come into force on such date as the State Government may, by
notification in the Official Gaze::e appoint,

20; i. 2. In section 12 of the Gujarat Education Cess Act 1962 (hereinafter referred Amendment
xof to as “the principal Act")L in sub-section (I)— . .- .. . ﬁ soetssl,(:;n:;

i XXXV of

() for the words “one and half per cent” the words “two and half per cent”, 1962

108
;V-—Extl_'s_,-*SB (Mono) o
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(u') for the words “two per cent” the words “three per cent”, and

. (i) for- the words, “three pér. oeng’* \)ﬂ;@re lhey Qceur; at two places, the words
“four an.cl ha]f per cent" '

shall be subsututed

3. The aypendiients made. bx seation 2 Shall o-offective: ‘wifh offért on and
from the ‘15t day” of Ociober 1963 and' accordingly in the financial year ending on
the 31st March 1966, the amount of tax updet section 12 of the principal Act
shall be calculated for 2 ggrl,pd of the first six months of that year at the rates
ptevailing immediately before the ist October 1965 and for a period of the next

six months of that year at the raftes. prevailing. on the ist Ogtober 1965,

PRINTED AT THE GOVERNMENT CENTRAL PRESS, AHMEDABAD.
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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated snd
Regulations made by the Governor.

The following act of the Gujarat Legislature having been assenled to by the
Governor on the 4th July 1970 is hereby published for general information.

K. M. SATWANI,
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO, 8 OF 1970,

(First published after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 15th July 1970).

An Act further to amend the Gujarat Education Cess Act, 1962
for certain purposes,

It is hereby enacted in the Twenty-first Year of the Republic of India as
follows : —

1. This Act may be called the Gujarat Education Cess (Amendment) Act, 1970. Short title.

GuJ. 2. In section 12 of the Gujarat Education Cess Act. 1962 (hereinafter referred Amendiierit

%%‘of to as “the principal Act”), for sub-section (I), the following shall be substituted, of section

1962. namely :— %&; g?,’f
1962.

110
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“({) Subject to the provisions of this Act, there shall be levied and collected
with effect from the ist day of April 1970 a tax on lands and buildings
situated in an urban area at the following rates, that is to say -—

{@) where a building or land is used for resideniial purposes or any pur-
pose other than trade, commerce or industry or the carrying on of a pro-
fession or business — '

() if the annval letting value thereof exceeds three hundred rupees but
does not exceed one thousand rupees, at the rate of threc per cent of the
annual letting value;

(77} if the annual letting value thereof exceeds one thousand rupees but
does not exceed two thousand and five hundred rupees, at the rate of five
per cent of the annual letting value;

Gii) if the annual letting value thereof exceeds two thousand and  five
hundred rupees but does not exceed four thousand and five hundred rupces,
at the rate of six per cent of the annual letting value: and

(iv} if the annual letting value thereof exceeds four thousand and five
hundred rupees, at the rate of seven per cent of the annual letting value;
and

(b) where a building or land is used for the purpose of trade, commerce
or indusiry, or the carrying on of a profession or business, at one and half
times the rate specified in items () to (%) in clause {a) above in respect of
the building or land of corfesponding annual letting value.”.

Amendment 3. In section 13 of the principal Act, in clausc (3), for the words “State
‘;; ﬁg%t"oallj Government, may” the words “State Government, if it considers it necessary to
XXXV of do so in the public interest, may” shall be substituted.

1462,

Amendment 4. In section 19 of the principal Act,—
of section 19

%fxg‘gi- ; (!) in sub-section (7), for the words “be entitled to recover the amount of
L1} .
1962. the tax from the person” the words “be entitled to recover an amount not

exceeding half the amount of the tax from the person” shall be substituted:

(2) in sub-section (2), for the words “from the occupiers of the tenements
the amounts paid” the words “from the occupiers of the tenements amounts not
exceeding half the amounts paid” shall be substituted,

Amendment 5. In section 20 of the principal Act—

of seotion :
20 ovallj- (1) in sub-section (I), for the words “from his tenant the difference” the
ﬁ%‘f of words “from his tenant not more than half of the difference” shall be suhstitated;

(2) in sub-section (2), for the words “from his sub-tenant the difference” the
words “from his sub-tenant not more than half of the difference” shall be sub-
stituted.
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6. Notwithstanding the amendments made in sections 19 and 20 of the prin- Savings,
- cipal Act by this Act, a person shall be entitled to recover the amount of {ax
under the said section 19 or, as the case may be, the amount of difference under
the said section 20, in relation to the tax levied for any period prior to the com-
~mencement of this Act, whether the tax is paid before or after such commence-
ment, as if this Act had not been passed.

‘FRINTED AT THE GOVERNMENT CENTRAL PRESS, OANDHINAGAR.
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Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor,

The following Act of the Gujarat Legislature® having been assented to
by the Governor on the 30th August 1972 is hereby published for general

information.

K. M. SATWANI,
Secretary to the Government of Cujarat,
Legal Department.

GUJARAT ACT NO. 17 OF 1972,

(First published after having received the assent of the Governor in the
Gujarat Government Gazette on the 4th September 1972.

An Act further to amend the Gujarat Education Cess Act, 1962,

Tt is hereby enacted in the Twenty-third Year of the Republic of India as
follows :—
4. This Act may be called the Gujarati Education Cess {Amendment) Aect, 1972.

9. In scction & of the Gujarat Education Cess Act, 1962 (hereinafter referred
to as “the principal Act”),—
() after clausc (its), the following new clause shall be inserted, namely —

«(#i-a) “disabled person” means a person who on account of injury, discase:
physical or mental condition arising from imperfect development of any
organ or otherwise, or congenital deformity is substantially handicapped in
obtwining or keeping employment, or in undertaking work on his own
account, of & kind which aparb from that injury, disease, physical or mental

condition or deformity would be suited to his age, experience and qualifi-

cations;’; ol

IV-Extra—27
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(&2} after clause (z), the following new clauses shall be mserted, namely :— -

“(z-a} “specified disabled person” means a disabled person whose prinoi-
pal means of livelihood is the incomoe from the rent of land or buildi
situated in an urban area and owned by him, the anuual letting value of
which does not execed two thousand Tupees;

{-b) “specified widow” means s widow whose principal means of live-
lihood is the income from the rent of land o building situated in an urban

arca and owned by her, the annual letbing value of which does not exceed
two thousand rupees;”,

Amendment 3. In section 7 of the principal Act, after sub-section (1), the following new

ofsestion  guh. section shall be inserted, namely :—

7 of Guj.

XXXV of .

1962. “(14) Where any land is leased by the Government for a purpose unconne-
cted with agriculture and under the terms of such lease no non-agricultural
assessment is leviable on such land, then, notwithstanding anything contained
in the terms of such lease, there shall be levied and collected on such land
& surcharge at the rate specified in sub-section (I) on the amount which,
would have been assessed on such land a8 non-agricultural assessment had
such assessment been leviable thereon.”..

e 4. In secion 13 of the principal Act, to sub-section (1), the following pro-
of saction .

120f Guj. ¢ V1808 shall be added, namely :—

XXXV of

1962, “Provided that on any sueh land or building owned by a specified widow

or a specified disabled person, the tax shall be levied and collected at half
of such rate :

Provided farther that no tax shall be levied on such land or building if
it is actually ocoupied by such widow, or, as the cage may be, disabled per-
son, or if it iy unlet.”,

Inserticn of B, After section 15 of the principal Act, the following new section shall be

Tew “iﬁﬁaﬁj_ inserted, namely :—

XXXV of

1962.

Teswe of “15A. (I) Every person claiming to be a specified widow or a specit:ied
certificate disabled person for the purposes of this Act shall apply to the officer
tqspelciﬁed authorised by the State Government in the preseribed form for the issue
m:nd of a certificate that the person so claiming is a specified widow or s specified
speoified disabled person, as the case may be,

widow.

(2} On receipt of such application, the officer so authorised shall, aftor
making such inquiry as he deems fit, deside whether such person i8 a Apeci-
fied widow or a specified disabled person, as the cage may le, and the deei-

sion of such officer shall, subject to an appeal to the State Government, be
final,

(3} If the officer decides that such person is a specified widow or, as the

case may be, & speeified disabled person, he shall 1ssue a oortificate to that
effect in' the preseribed form to such person,
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4 Notwithstanding anything conbained in sub-sections (D (2) and 3%
if at any time, on receipt of an application OF otherwise, the State Govern=
ment or the officer authorised by the Stete Government under sub-secbion (I)
is satisfied after making such inquiry a8 mAY be thought fit and giving resso-
nable opportunity to be heard to the person concerned, that eny person to
whom & certificate given under sub-section {3} has ceased to be A specified
_widow, or as the case JAY he, o specified disabled person, the State Govern-
ment or such officer may, by order in writing: direct that with effect from
auch date as may pe specified in the order suoh person shall cesse o be &
specified widow, or, a8 the case may be, & Bpecified disabled person, and
ghereupon 3ny cortificate granted o such person under sub-section (3) shall

~gtand rovoked and such person ghall be bound to surrender the same to the
State Government.”- :

6. In section 19 of the principal Act, in the proviso to sub-sections (1) and Amendment
(2), for the words “Provided tha " the words “Provided further that” shall be of seotioh

o diuted and before the seid roviso, tho following proviecs thall be inserted, 10 o ke
pamely — 1062.

«Provided thab i the person who has paid tax under the provisions of
gection 12 18 & specificd widow of & specified disobled pereon, guch widow
or disabled person ghall be entitled b0 recover the gall amount poid
by her, or a8 the case MAY be bim, from the person in oceupation of

the land, building or tenement, a8 the case msy be, inrespect of Rwhich the
tax has heen 80 paid.”.

7. Tn section 90 of the principal Act, to sub-section (Ih the following pro-
- vigo shell be added, namely —

Amendment
of peotion
of Gui.

. . . . . o . XXXV of
Provided that where such person 18 2 specified widow of & specified dis- 1962

abled person, he of ghe, 88 the case mMay e, shall be entitled to TECOVET from
the tensnt nob MO than the full amount of such difference.”.

g. After sechion 93 of the principal Act, the following new gection shall be

Insertion of
inserted, namely =

new sootion
234 in Guj.
XXLV of
1962,

«93.A, Whenever from any cause the payment of the whole land revenue Suspension
pay able to Government in respect of any land oF in respect of Jands assessed fo ‘;g:ﬁ‘::ﬁ‘:r‘”:
agricutture in any ares is uspended, the collection of gurcharge leviable under under mt%o,
gection D, ghall In. respect of such land, 0% ag the case may be, n respect 6 in certain
of all lands described In sechion 5 which are situated in such ares, be suspended ':ﬁf‘l':u‘;

for the poried for which the payment of land revenue it suspended.”- )

9. In section 98 of the pr’mcipal Act, in sub-section (&) after clause (b), Amendmer
“ghe following clause shall be inserted, namely — 2{_!30&3};5

L - _ X3XV o
«(pb) the form of application and the form of cortificate under noction 1982.

16-A3".
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10. For the removal of doubt, it is hereby declared that nothing in this
Act shall affect the recovery of the arresrs of tax levied under seetion 12 of
the principal Act on any land or building owned by a specified widow or a
specified disabled person due for any period prior to the date of the coming
into force of this Act (hereinafter referred to as “the said date”) and any
amount which any person is entitled to recover under the provisions of section
19 or 20 of the principal Act, which way be outstanding for any such period,
on the date immediately preceding the said date shall be recoverable after
the said date, as if this Act had not come into force.

ERINTED AT THE GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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' PART VI

Acts of Parliament and Ordinances promulgated by the Presideat.

GOVERNMENT OF GUJARAT
LEGAL DEPARTMENT
Suchivalaya, Gandhinagar. :8th September, 1974

No. 19701/B.-~The following President’s Aect assented on the 27th  Neptenmber
1974, is published for general information : -

THE GUJARAT EDUCATION CESS (VALIDATIOR) ACT, 1874.
(Act No. 11 of 1974)
Enacterd by the President in the Twenty-fifth Year of the Republic of India.
AN ACT

to validate the collection and recovery of tar on land and  bwildings wnder the
Gujarat Education Cess  Aet. 1962,

In exercise of the powers conferred by scction 3 of the Gujarat State Legislatu e
Ll T‘ (Delegation of Powers) Act, 1974, the President is pleased to enact as follows -
Lt '
. This Act may be called the Gujarat Education Cess (Validation) Aet, 1874, Xwr
title
et

Vi-Cxtira—9



nh GUL GOVT. GAZ., EX., SEPTEMBER 28, 19T4fASVIXA 6, 1545 [PagTs VI

Valida- 2. {I) Notwithstanding anything contained in any judgment, decree or order
i_';;;‘ﬂ‘__’lfw of any court, no collection or recovery of tax made or purporting to have been

and made under section 15 of the Gujarat Education Cess Act, 1862 {hereinafter Guja
recovery referred to as the said Act) or of penalty made or purporting to have been ?ﬁt
f,{,:dxfia made under section 16 of the said Act and no proceedings taken for such collec- XX
by ofli- tion or recovery and no other action taken or thing done in the course of such of
. \:::; proceedings, by an officer, not being the Collector or an officer referred to in 1 2
Callec- clause  (#4d) of section € of the said Act, in the exercise or performance, or
tors. purported exercise or performance, of the powers and functions of the Collector

under the said Act, before the commencement of this Act, shall be deemed to be,
or to have cver been, invalid or without jurisdiction, merely on the ground that
the said officer was not the Collector as defined in clause (¢ii) of section 2 of the
satd Act and that the collection or recovery of tax or penalty made, the proce-
cdings or action take. or the thing done as aforesaid by such officer was without
jurisdiction. and accordingly,—

(a) the vwalidity of any such collection, recovery, proceeding, action or
thing made, taken or done or purported to have been made, taken or done
shall not be called in question in any court merely on any of the grounds
aforesaid )

(b) no suit or other proceeding shall he maintained or contin ed in any
court against the Btate Government or any officer or authority whatsoever
for the refund of any such tax or pemalty so collected or recovered ; and

(¢) no court shall enforce a decree or order directing the refund of any
such tax or penalty.

(¢) For the removal of doubts, it is hereby declared that nothing contained in
sub-section (f) shall be construed as preventing any person from claiming
refund of any amount paid by him in excess of the amount due from him as
tax on land and buildings under section 15 of the said Act or as penalty under
section 16 thereof, ’

FAKHRUDDIN ALI AHMED,
President.

K. K. SUNDARAM,
Secretary to the Government of India.
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REASONS FOR THE ENACTMENT

The Gujarat High Court in Yatimkhane-E-Islamish Vs, State of Gujarat
(Special Civil Application No, 733 of 1968) has held that the collection of tax
on land and buildings as education cess made by certain officers acting as
Collectors in the areas covered by Dhoraji Municipality under the proviso to sub-
section (I) of section 15 of the Gujarat Education Cess Act, 1962, is invalid on
‘the ground that the ssid officers wore not appointed by the State Government
as  Collectors under clause (itt) of section 2 of the said Act. It i, therefore,
necessary to validate the collection of the education cess declared to be in.
valid by the High C urt. The present measure is being enacted to give effect
to this object. :

2. The Consuitative Committee constituted under section 3 of the Gujarat

State Legislature (Delegation of Powers) Act, 1974 {11 of 1974) has been con-
gulted before enacting this measure.

H. N. Ray,
Secretary to the Government of Indis,
Ministry of Finance,

By order and in the name of the Governor of Gujarat,

N. C. BUCH,
Joint Secretary to Goverament,

Hunhm AT THE GOVERNMENT CENTRAL PHEES, GANDIINAGAR
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PART 1V

Acts of Gujarat Legislatare and Ordinances prommligated
and Regulations made by the Govemor,
The following Act of the Gujarat Legislature having been assented to by the
Governor on the 5th March, 1976 is hereby published for gencral information.
S. L. TALATI,

Secretary 1o the Government of Gujara,

Legal Department.

GUJARAT ACT NO. 7 OF 1976.

(First published after having received the assent of the Governor in the
“Gujaral Government Gazette” on the 12th March, 1976).
An Act to re-enact the Gujarat Education Cess (Validation} Act. {974
(President’s Act No. 11 of 1974).
It is hereby evacted in the Twenty-seventh Year of the Republic of India as
follows :—
1. This Act may be called the Gujarai Education Cess (Validation) Act. 1976. Short title

2. () Notwithstanding anything contained in any judgment, decree or order 20"]::52?};"“1"":{
of any court, no collection of recovery of tax made or purporting to have been recovery  of
made under section 15 of the Gujarat Education Cess Act, 1962 (hereinafter “‘“’“‘(‘)’i'{‘::,;::
referred 10 as “the said Act”) or of penalty made or purporting to have been who were nat
made under section 16 of the said Act and no proceedings taken for such collec- Collectors.
tion or recovery .and no other action taken or thing done in the course of such
proceedings, by an officer, not being the Collector or an officer referred to in

40
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clause (iii) of section 2 of the said Act, in the exercise or performance, or pur-
ported exercise or performance, of the powers and functions of the Collector
under the said Act, before the commencement of this Act, shall be deemed to
be, or to have ever been, invalid or without jurisdiction, merely on the ground
that the said officer was not the Collector as defined in clause (iii) of section 2
of the said Act and that the collection or recovery of tax or penalty made, the
proceedings or action taken or the thing done as aforesaid by such officer was
without jurisdiction, and accordingly,—

(@) the validity of any such collection, recovery, proceeding, action or thing
made, faken or done or purported to have been made, taken or done shall
not be called in question in any court merely on any of the grounds aforesaid;

(b) no suit or other proceeding shall be maintained or continued in any
court against the State Government or any officer or authority whatscever for
the refund of any such tax or penalty so collected or recovered; and

(¢} no courl shall eaforce a decree or order directing the refund of any
such tax or penalty.

(2) For the removal of doubts, it is hereby declared that nothing contained in
sub-section () shall be construed as preventing any person from claiming refund
of any amount paid by him in excess of the amount due from him as tax on land
and buildings under section 15 of the said Act or as penalty under section I6
thereof. :

Repeal of 3. The Gujarat Education Cess (Validation) Act, 1974 is hereby repealed and Act

Prevident . . No. 11

Aot 'dﬁﬁfil the provisions of section 7 of the Bombay General Clauses Act, 1904 shall apply of

of 1974, {o such repeal as if that Act were an enactment, 1974,
Bom,
Fof
1904,

PRINTED AT THE GOVERNMENT CENTRAL PRESS., GANDHINAGAR
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THE GUJARAT EDUCATION CESS (AMENDMENT) ACT, 1976.
* [ Act No. 9 of 1976]
Enacted by the President in the Tweﬁty—seventh Year of the Republic of India.

AN ACT

further to amend the Gujarat Education Cess Act, 1962,

In exercise of the powers conferred by section 3 of the Gujarat Stale

44 of Legislature (Delegation of Powers) Act, 1976, the President is pleased to enagt

1976. as follows:—

1. () This Act may be called the Gujarat Education Cess (Amendment) ghors title
Act, 1976. ' and oot.mmon.
COInOn
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(2) It shall come into force on the Ist day of April, 1976.

2. In the Gujarat Education Cess Act, 1962, in section 12, in sub-section (I), quj,
X

for clause (b), the following clause shall be substituted, namely:—

“(b) where a building or land is used for the purpose of trade, commerce

or indusiry, or the carrying on of a profession or business,—

(i) if the annual letting value thereof exceeds three hundred rupees but
does not exceed one thousand rupees, at the rate of seven percent. of the
annual [etting value;

(i) if the annpual letting value thereof exceeds one thousand rupees but
does mnot exceed two thousand and five-hundred rupees, at the rate of
eleven percent. of the annual letting value;

(iti) if the annual Jetting value thereof exceeds two thousand and five-
hundred rupees but does not exceed four thousand and five-hundred rupees,
at the rate of fourteen percent. of the annual letting value;

(iv) if the annual letting value thereof exceeds four thousand and five-

hundred rupees, at the rate of sixteen percent. of the annual letting value.”.

FAKHRUDDIN ALl AHMED,
President.

K. K. SuNDaraM,
Secretary to the Government of India.

¥V of

1042,
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REASONS FOR THE ENACIMENT

The State Government in the Budget Session on  13-2-1976 and  again
on 26-2-1976 amnounced the iaxation proposal to raise the rates of tax
on lands and buildings used for the purpose of trade, commerce Of industry or
the carrying on of a profession or business, with a view 1o increasing income trom
cducation cess. The present measure seeks to give effect to the said proposal.

2. In view of the urgency of the matter, it is not practicable to consult the
Consultative Committec of Parliament on Gujarat Legislation to be constituted
under the proviso to sub-scction (2) of section 3 of the Gujarat State Legislature
{Delegation of Powers) Act, 1976. The measure is accordingly being enacted
withont reference to the Consultative Comumittee. '

N. J. KAMATH,
Secy. to the Government of [ndia,
Ministry of Works and Housing.

By order and in the name of the Governor of Gujarat,

S. L. TALATI,
Secretary to Government.

V1-Estio- 12
PRINTED AT THE GOVERNMENT CENTRAL FRFSS. GANPHINAGAR
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PART IV

Acts of the Gujarat Legislatore and Ordinances promnigated and
Regulations made by the Governor.

The following Aet of the Gujarat Legislature having been assented to by the
Governor on the 30th July, 1977 is hereby published for general information,

N. C. BUCH,
Joint Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 14 OF 1977.

(First published after having received the assent of the Governor in the

“Gujarat
‘Government Gazette” on the 30th July, 1977).

An Act fiirther to amend the Gujarat BEducation Cess Act, 1962,

It is hereby

enacted in the Twenty-cighth Yoear of the Republic of India as
follows :—

1. (Z) This

Aet may be called the Gujarat Education Cess (Amendment) gp o+ vito
Act, 1977, and ot;mmen-
coment.

(2) This section shall coms into force at once, section 2 shall come into force

on the -lst day of August, 1977 and section 3 shall he deemed to havo come
into force on the st day of April, 1977.

99
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Amendment 2, TIn the Gujarat Education Cess Act, 1962 (horcinafier referred to as “the
of section 5 rincipal Aet”), in section 5,—

of Guj,
XXXV of . . ) L )
1982, () in sub-scotion (1), for the poriion beginning with the words “there shall Goj. .
b LT M b 11 - . gt XXV
e levied” and ending with the words “payshle to the Stale Government of 1062,
as land revenue”, the following shell he substituted, namely —
“there shell be levied a surchargs at the following rates, that is fo say—
where the sum assesscd on such Iend or otherwise payable to ‘he State
Government ns land revenue is—
(#} not more than fifey rupees, {swenty paise on every rupee of such
N sum,

(1) more then fifiy rupees, twenty five paiso on every rupee of such
3]
sum ;7

(2)  aftersub-scetion (£),the following sub-s: ¢ ion shall he inscrted, namely:—

“(14) In compu*ing the amount of surcharge payable under this section,
the amount shall, if it is not » muliple of five paise, be inereased to the
next higher muliiple of five paise.”.

Amendment 3. Tn the principal Act, in seetion 12, in sub-scetion {H)—
of section 12 :
?XGI'{J{; of (I) in clause (a},--

1942, ;
(@) in sub-clause (i), the word “and” occurring at the end shall be
deleted ;

(b} for sub-clause (#v), the following sub-clauses shall ho substituted,
namely :—

“(év) 1if the annusl letting value thereof exceeds four 1housand and five
hundred rupees but does not exceed six thousand rupees, at the rate of
seven per cent. of the annual leiting value ; and

(v} if the annual letting value thereof exceeds six thousand rupees,
at the rate of ten per cent. of the annual letting value, and”:

{2) in clause (b}, for sub-clause (i), the following sub-clauses shall be
substituted, namely :—

“(w) if the annual letting value thercof excoeds four thousand and five
hundred rupoes but does not exceed six thousand rupees, at the rate of
sixteen per cent of the annual letting value ;

(v) if the annual letting value thereof exceeds six thousand rupess, at
the rate of twenty per cent. of the annual letting value.”,

PRINTED AT THE GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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PART IV

Acts of the Gujarat Legisiature and Ordinance promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 19th Janwary, 1978 is hereby published for general information.

S. L. TALATI,
Secretary to the Government of Gujaral,
Legal Department,
GUJARAT ACT NO. 3 OF 1918,

(First publishec¢ after having received the assent of the Governor in the “Gujarat
Government Gazette” on the 24th January 1978).

An Act to validate the collection of tax under section 13, and the recovery of
penalty under section 16, of the Gujarat Education
Cess Act, 1962 in certain cases.

It is hereby enacted in the Twenty-eighth Year of the Republic of India as
follows: —

1. This Act may be called the Gujarat Bducation Cess (Validation) Act, Bhort title.
1977,

2. In this Act, unless the context otherwise requires,— Befinitions,

(1) *“Education Cess Act” means the Gujarat Education Cess Act, 1962:
§

IV-Extra—-3
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{(2) “section™ means a section of the Education Cess Act;

{3) words and expressions used but not defined jn this Act shall have
the meanings assigned to them in the Education Cess Act,

Validation of . : : - . .
eoltection of 3+ ) Notwithstanding anything contained in any judgement, decree or

tax and pe- Order of any court, the collection of any tax under section 1S and the recovery

{'}‘:;'ﬁl]’i,&’:;f' of any penalty under section 16 made before the commencement of this Act,

tion Coss Act BY the Collector in any urban area, in pursuance of a direcrion issued to him

EB::“"““ by the State Government under the proviso (o clause (b} of sub-section (I) of
seclion 15, shall, for all purposes, be deemed to be, and to have always been,
validly made by the Collector as if, at all material times when such collection
or recovery was made, clause (b) of sub-section (2) of section 15 had provided
that where a direction under the proviso to clause (b) of sub-section (/) of
section 15 bas been issued, the colleciion of the tax (including any penalty)
shall be made in such manner as the Collector may, having regard, as far as
possible, to the provisions refating to the assessment and collection of properiy
lax in the relevant local authority law, consider reasonably proper and appro-
priate in the cirreumstances of the case; and accordingly—

{@) the validity of the collection of such tax (including any penalty) or of
any proceeding or action taken or thing done, or purported to have been
taken or done, for the purpose of such coilection, before the commencentent
of this Act, shall not be calicd in question merely on the ground —

() that no valid or effective rules were made or prescribed for .the
purpose of collection of such tax, or - '

(#) that the Collector had collected the tax or penalty in such manner
as lhe deemed reasonably proper or appropriate, or in accordance with the
provisions of, or the principles underlying the provisions of, the relevant
local authority law relating to the assessment or collection of property
tax;

(b} no suit or other proceeding shall be maintained or coatinued in any
court against the State Government or any officer or authority whatsocever
for the refund of tax or penalty the collection or recovery of which is vali-
dated by this Act; and

(¢} no court shall enforce any decree or order directing the refund of
any such fax or penalty.

(2} For the removal of doubts, it is heréby declared that nothing contained

" in sub-section (I) shall be construed as preventing any person from claiming
the refund of any amount paid by him in excess of the amount due from him
as tax on lands or buildings under section 15 or as penalty under section 16.



Parr IV GUJ. GOVT. GAZ., EX., JANUARY 24, 1978/3IAGHA 4, 15808 i7
g:j'j 4. The Gujarat Education Cess (Validation) = Ordinance, 1977 is - hereby Repeal,

No. 9 repealed and the provisions of section 7 of the Bombay General Clauses Act,

1937' 1904 shall apply to such repeal as if that Ordinance were an enactment,
Bom, 1

of
1904,

FRINTED AT THE GOVERNMENT CENTRAL PRESS, OANDHINAGAR.
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PART ¥

Acts of the Gujarat Legisiature and Ordinances promulgated and
Regulations made by the Govemor.

"“The following Act of the Gujarat Legislature having been assented to by the
Governor on the lst September, 1980 is hereby published for general information.

N. B. PATEL,
Secretary to the Government of Gujarat,
Legal Department,

GUJARAT ACT NO. 15 OF 1980,

(First published after having received the assent of the Govemor in the “Gujarat
Government Gazette” on the 3rd September, 1980.),

An Act further to amend the Gujarat Education Cess Act, 1962. ‘
It is hereby enacted in the Thirtyfirst Year of the Republic of lndia 85 gyoy yue
follows: — - _ | } ik,
1. This Act.may be called the Gujarat Bducation Cess (Amendment) Act,
1980. : o '
2, In the Gujarat Bducation Cess Act, 1962, in section 19— . Amondment

(7). for subsection (7), the following shall be substituted, namely: — of élo:lii'@ 18

“(0 Tt any person from whom under the provisions of section 12, the tax f.%ix.v of

is leviable pays the tax in respect of any land or building, he shall; if he be
- not himself in oocupation thereof during the period for which, he has paid the

. . 321 . S o
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tax, be entitled to recover from the person, if any, in actual occupatlon of
such land or bl.uldmg for such penod,

(@) an amount not exocc&ng half the amount of the tax, if such land Bom,
or building is used for the public charitable purposes by a public trust XXIx
registered under the Bombay Public Trusts Act 1950, or for resu;iennal

purposes,

1950,

- {b) full amount of the tax if. such land or building is used for the put-
,poses of trade, commerce or industry or carrying on of profession or
business or for the purposes other than those specified in clause (a).”; :

2) in sub-section (2), for the words “amounts nof exceeding half the
" amounts paid” the words, brackets and figure “amounis recoverable under the
provisions of sub-section (7)” shall be substituted. '

. BRINTRD AT THE GOVERNMENT GENTIAL PRBSE, GANDHINAGAR.
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PART 1V

Acts of the Gujarat Legislature and Ordinances promuilgated
and Regulations made by the Governor. .

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 31% March, 2006 is hereby published for general information.

S. S. PARMAR,

Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 16 OF 2006.

(First published, after having received the assent of the Governor in the "Gujarar
Government Gazette”, on the 31°* March, 2006).

AN ACT
further to amend the Gujarat Education Cess Act, 1962.

It is hereby enacted in the Fifty-seventh Year of the Republic of
India, as follows :-

1. (1)  This Act may be called the Gujarat Education Cess Shortiitleand
(Amendment) Act, 2006. commencement.

(2) It shall be deemed to have come into force with effect from
1** April, 2001.

-Part-1V-Ex.-10-1 10-1
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sztt?hé:g:::;u'}{ - In the Gujarat Education Cess Act, 1962 (hereinafier referred
Yinvrng. AS the principal Act™), in section 2, -
(1) for clause (ii), the following clause shall be substituted,
namely :-

“(ii) "City" means city as defined in the Bombay Provincial Bom. LIXof 1949,
Municipal Corporations Act, 1949;";

(2)  for clause (iv), the following clause shall be substituted,
namely:--

“(iv) " education cess" means, -
(i) surcharge levied under section 5 or 7; or

(ii)  tax on lands and buildings levied under section
12:0r

(iii) surcharge on lands and buildings levied under
. section 24 A;"; -

(3)  for clause (vi), the following clause shall be substituted,
namely :-

"(vi) "local authority" means a municipal corporation,
municipality, nagar panchayat, notified area
committee, village panchayat or other body constituted
under the relevant local authority law;";

(4) for clause (viii), the following clause shall be substituted,
namely :-

"(viii) "property tax" means, -

(i} in a city, where property tax is levied under
section 129 of the Bombay Provincial Municipal
Corporations Act, 1949, general tax, and where  Bom- LIXof1%8.
property tax is levied under section 141B of that
Act, property tax, and

(ii)  in other urban areas a tax or rate on buildings or
lands or a tax or rate in the form of such tax or
rate on buildings and lands levied under the
relevant local authority law;"”;

(5)  forclause (ix), the following clause shall be substituted,
namely :-
"(ix) " relevant code” means the Bombay Land Revenue Bom. V of 1579,
Code, 1879: ";



Bom.LIX of 1949

Guj. 34 of 1964,

Guj. 18 of 1993,

11 of 1924.

Reunding up
of amount of

surcharge.
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(6)  for clause (x), the following clause shall be substituted,
namely :-
"(x) relevant local authority law"” means -
(i) in relation to a city, the Bombay Provincial Municipal
Corporations Act, 1949;
(ii)  in relation to a municipality and notified area, the
Gujarat Municipalities Act, 1963;
(iii)  in relation to a village panchayat, the Gujarat
Panchayats Act, 1993;
(iv)  in relation to a cantonment, the Cantonments Act,
1924;™;
{7) for clause (xi). the following clause shall be substituted,
namely:-

"(xi)

" surcharge" means surcharge levied under section 5 or
7 or under Chapter IVA;";

(8)  for clause (xiv), the following clause shall be substituted,
namely:-

"(xiv) "urban area” means an area which is for the time being
_included in the limits of a city, transitional area,
small urban area, notified area, or cantonment under
the relevant local authority law and the populatien of

which is not less than fifieen thousand;".

3. In the principal Act, in sectipn 3, in clause (b), the following
shall be added at the end, namely :-

"levied on the basis of annual letting value or a surcharge on
lands and buildings in a city levied on the basis of property

tax’.

4. In the principal Act, in section 5, sub-section (1A) shall be
deleted.

5. In the principal Act, for section 11, the following section shall
be substituted, namely:-

"11. In computing the amount of surcharge payable under this
Chapter, any amount less than fifty paise shall be ignored and any
amount which is fifty paise or more shall be increased to one rupee.”.

Amendment of
section 3 of Guj.
XXXV of 1962

Amendment of
section 5 of Guj.
XXXV of 1962,

Substitution of
section 11 of Guj.
XXXV of 1962,
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Amendment of
section 14 of
Guj XXXV of
1962,

Amendment of
section 23 of
Guj XXXV of
1962,

Insertion of
new Chapter
IVA in Guj.
XXXV of 1962

Levy of
surcharge,
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6. In the principal Act, in section 12, -
(1) in sub-section (1), for the words "a tax on lands and buildings
situated in an urban area at the following rates, that is to say",
the following shall be substituted, namely :-

"a tax on lands and buildings situated in an urban area where

tax on lands and buildings is levied and collected on the basis

of annual letting value, at the following rates that is to say";
(2) for sub-section (4), the following sub-section shall be
sul_:rstituted, namely:-

"(4) in computing the amount of tax payable under this
section, any amount less than fifty paise shall be ignored and
any amount which is fifty paise or more shall be increased to
one rupee.".

7. In the principal Act, in section 14, in sub-section (1), in the
proviso, for the words "in the city of Ahmedabad"”, the words "in an
urban area" shall be substituted.

8. In the principal Act, in section 23, for sub-section (2), the
following sub-section shall be substituted, namely:-

"(2) Where any building assessed to tax is situated in a city and if
such building or any portion thereof is demolished or removed
otherwise than by an order of the Municipal Commissioner and
notice in respect of such demolition or removal has been given to the
Commissioner under the Bombay Provincial Municipal Corporations
Act, 1949, the municipal corporation of the city shall remit or refund
such portion of the tax in such manner and subject to such conditions
as may be prescribed.”.

9. In the principal Act, after Chapter IV, the following Chapter
shall be inserted, namely :-

"CHAPTER IVA
SURCHARGE ON LANDS AND BUILDINGS

24A. (1) In a city where property tax is levied and collected on the
basis of carpet area under section 141B of the Bombay Provincial
Municipal Corporations Act, 1949, there shall, subject to the
provisions of this Act, be levied and collected with effect from the 1
day of April, 2001, a surcharge on lands and buildings in such city at
the following rates, namely :-

Bom. LIX of 1929,

Bom, LIX of 1949,
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(a) -

(b)

Where

a4 building or land is used for residential

purpose or any purpose other than trade. commerce or
industry or the carrying on of a profession or business -

(1)

(i1)

(1i1)

if the property tax exceeds two hundred rupees
but does not exceed five hundred rupees, at the
rate of five per cent. of the property tax:

if the property tax exceeds five hundred rupees
but- does not exceed three thousand rupees, at
the rate of ten per cent. of the property tax;

if the property tax exceeds three thousand
rupees, at the rate of fifteen per cent. of the
property tax: and

where a building or land is used for the purpose of
trade, commerce or industry or the carrying on of a
profession or business.-

(1)

(ii)

(iii)

if the property tax exceeds two hundred rupees
but does not exceed five hundred rupees. at the
rate of ten per cent. of the property tax:

if the property tax exceeds five hundred rupees
but does not exceed three thousand rupees, at
the rate of twenty per cent. of the property tax;

If the property tax exceeds three thousand
rupees. at the rate of thirty per cent. of the
property tax:

Provided that on any such land or building owned by a
specified widow or a specified disabled person. the surcharge
shall be levied and collected at half of such rate:

Provided further that no surcharge shall be levied on such
land or building if it is actually occupied by such widow or, as
the case may be, disabled person, or if it is unlet.

(2)  Where any land. building. tenement or a part of a building is
separately assessed to property tax but is simultaneously used for two
or more purposes mentioned in sub-section (1). the surcharge under
this section shall be levied at the highest rate applicable in relation to
any of the purposes for which the land, building, tenement or a part

of a building is used.

(3) In computing the amount of surcharge payable under this
section, any amount less than fifty paise shall be ignored and any
amount which is fifty paise or more shall be increased to one rupee.

Part-I'V-Ex.-10-2
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24B. (1)  The surcharge (including any penalty) shall be
collected by the Municipal Corporation of the city in the same
manner in which the property tax is collected in the city under the
provisions of the Bombay Provincial Municipal Corporations Act,
1949,

(2)  The collection of surcharge and recovery of penalty on behalf
of the Municipal Corporation of the city shall be made by the
appropriate authority appointed to collect the property tax on behalf
of the Corporation under the Bombay Provincial Municipal
Corporations Act, 1949.

(3)  The Municipal Corporation of the city shall in respect of the
cost of collection of the surcharge be entitled to such rebate as may
be prescribed. }

24C. The provisions of sections 13, 14, 15A, 16, 17, 18. 19, 21, 23
and 24 shall apply in relation to surcharge levied under section 24A
subject to modifications specified in the Schedule.”.

10.  In the principal Act, in section 25,-
(1) in sub-section (1).-

(a) for the words and figures “section 195 of the Gujarat
Panchayats Act, 1961", the words and figures “section
219 of the Gujarat Panchayats Act, 1993 " shall be
substituted;

(b) for the words "surcharges levied under this Act”, the
words and figures "surcharges levied under sections 5
and 7" shall be substituted:

(2) in sub-section (2), for the words "surcharges levied under this
Act”, the words and figures "surcharges levied under sections 5 and
7" shall be substituted.

11.  In the principal Act. in section 28. in sub-section (2).-
{a) in clause(c). for the word “tax". the words. figures and
letter “tax levied under section 12 or, as the case may
be. surcharge levied under section 24A” shall be

substituted;

(bh) after clause (c), the following clause shall be inserted,
namely:-

"(cc) the rebate which the municipal corporation shall
be entitled under sub-section(3) of section
24B;".

Bom. LIX of 1949,

Bom, LIX of 1949

Guj. VI of 1962.
Guj. 15 of 1993.
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12.  In the principal Act, after section 28, the following Schedule l":“T"l" :-r
Schedule in

shall be added. namely :- Guj, XXXV
of 1962.

"SCHEDULE
{ See section 24C )

I. In section 13, for the words and figures "tax under section 12",
occurring at two places, the words, figures and letter "surcharge
levied under section 24 A" shall be substituted.

2. In section 14, for the word "tax" occurring at three places, the
word "surcharge” shall be substituted.

3. In section 16,-
(1) in sub-section (1).-

(a) for the word *“tax™ wherever it occurs, the word
"surcharge” shall be substituted:

(b) for the words and figures "of section 15", the
words, figures and letter "of section 24B" shall
be substituted:

(2) in sub-section (2), for the words and figures "section
15 for the collection of tax", the words. figures and letter
"section 24B for the collection of surcharge” shall be
substituted.

4, In section 17, for the word "tax" wherever it occurs, the word
"surcharge” shall be substituted.

5. In section 18, for the portion beginning with the words "in
respect of which the tax is due" and ending with the words "the
annual letting value thereof”, the following shall be substituted,
namely:-

"in respect of which the surcharge is due. such portion thereofl
as bears to the total amount of the surcharge due. the same
ratio which the carpet area of the part of the land or building
occupied by the occupier bears to the aggregate carpet area of
the land or building”.

6. In section 19,-

(1) in sub-section (1), -
(a) for the word and figures "section 12", the word, figures
and letter "section 24 A" shall be substituted;

(b) for the word"” tax" wherever it occurs, the word
"surcharge” shall be substituted;
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(3)

T

8.

9.
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in sub-section (2).-

(a)

(b)

(c)

for the word “tax™ wherever 1t occurs, the word
"surcharge” shall be substituted:

for the words "pro-rata to the amount of rents for
which such tenements are let", the words “pro-rata to
the carpel area of such tenements” shall be substituted:

in the first proviso, for the word and figures "section
12", the word, figures and letter "section 24A" shall be
substituted;

in sub-section (3). for the word " tax", the word "surcharge"
shall be substituted.

In section 21, for the figures and word "19 or 20", the figures
"19" shall be substituted.

In section 23, -

(1)

(a)

(b)

(c)

(2)

in sub-section (). -

for the words "assessed to tax", the words "assessed
to surcharge” shall be substituted;

for the words "portion of the tax”, the words "portion
of surcharge” shall be substituted:

for the words "the relevant local authority law, then the
local authority”, the words and figures "The Bombay
Provincial Municipal Corporations Act, 1949, then the

Municipal Corporation of the city” shall be substituted:

in sub-section (2). for the word "tax" occurring at two

places, the word "surcharge” shall be substituted.

In section 24, in sub-section (1), for the word "tax" occurring
at two places, the word "surcharge” shall be substituted.".

Government Central Press, Gandhinagar.

Bom. LIX of 1949,
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PART IV

Acts of the Gujarat Legislature and Ordinances promuigated
and regulatipns made by the Gevernor.

> The following Act of the Gujarat Legislature, having been
assented to by the Governor on the 30™ March, 2007 is hereby published
for general information. .

H. D. VYAS,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affawrs Department.

GUJARAT ACT NO. 5 OF 2007.

(First published, after having received the assent of the Governor in the
“Gujarat Government Gazette”, on the 30™ March, 2007).

AN ACT

further to amend the Gujarat Education Cess Act, 1962.

It is hereby enacted in the Fifty-cighth Year of the Republic of
India as follows:-

1. (1) This Act may be called the Gujarat Education Cess Short title and
{Amendment) Act, 2007, commencement.

(2) It shall come into force on such date as the State Government
may, by notification in the Official Gazetie, appomt.

IV-Ex.-6-1
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2. In the Gujarat Education Cess Act, 1962 (hereinafter referred to
as ‘the principal Act’), in section 2, in clause (i), in sub-clause (iii), the
word, figures and letter “or 24D” shall be added at the end.

3. In the principal Act, in section 3, for clauses (a) and (b), the
following clauses shall be substituted, namely -

“(a) asurcharge levied on Iands under section 5 or 7;

(b}  atax levied on lands and buildings under section 12;

{c) a surcharge levied on lands and buildings under section
24A or 24D.”.

4. In the principal Act, in section 23, after sub-secnon (2), the

following sub-section shall be inserted, namely :-

“(2A) Where any building assessed to tax is situated in the municipal
borough area and if such building or any portion thereof is demolished or

removed otherwise than by an order of the Chief Officer and notice in

respect of such demolition or removal has been given to the Chief
Officer under the Gujarat Municipalities Act, 1963, the municipality

shall remit or refund such portion of tax in such manner and subject to

such conditions as may be prescribed.”.

5. In the principal Act, in the Chapter IVA, in the headmg, the'
words “IN THE CITY AREA” shall be added at the end.

6. After Chapter IVA, the following Chapter shall be inserted,
namely :-

“CHAPTER 1VB

SURCHARGE ON LANDS AND BUILDINGS IN THE
MUNICIPAL BOROUGH AREA

24D. (1) In a Municipal borough area where property tax is levied and
collected on basis of carpet area under section 99A of the Gujarat
Municipalities Act, 1963, there shall, subject to provisions of this Act, be
levied and collected a surcharge on lands and buildings in such
Municipal Borough area at the following rates, namely :-

(a} whera n bultdl“" or land is uged for residential purpose or any

purpose other than trade, commerce or industry or the carrying on
of a profession or business --

Guj. 34 of 1964.

Guj. 34 of 1964.
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()

@)

(i)

(i)

(i)

(iv)

)

if the property tax exceeds three hundred rupees but does
not exceed one thousand rupees, at the rate of three per
cent. of the property tax;

if the property tax exceeds one thousand rupees but does
not exceed two thousand five hundred rupees, at the rate
of five per cent. of the property tax;

if the property tax exceeds two thousand five hundred
rupees, but does not excced four thousand five hundred
rupees, at the rate of six per cent. of the property tax;

if the property tax exceeds four thousand five hundred
rupees, but does not exceed- six thousand rupees, at the
rate of seven per cent. of the property tax; and

if the property tax exceeds six thousand rupees, at the
rate of ten per cent. of the property tax.

where a building or land is used for the purpose of trade,
commerce or industry or the carrying on of a profession or
business - '

(i)__
(ii)
(iif)
(iv}

)

if the property tax exceeds three hundred rupees but does
not exceed one thousand rupees, at the rate of seven per
cent. of the property tax;

if the property tax exceeds one thousand rupees but does
not exceed two thousand five hundred rupees, at the rate
of eleven per cent. of the property tax;

if the property tax exceeds two thousand five hundred
rupees, but does not exceed four thousand five hundred
rupees, at the rate of fourteen per cent. of the property tax;

if the property tax exceeds four thousand five hundred
rupees, but does not exceed six thousand rupees, at the
rate of sixteen per cent. of the property tax; and

if the property tax exceeds six thousand rupees, at the
rate of twenty per cent. of the property tax.

Where any land, building, tenement or a part of a building is
- separately assessed to property tax but is simultaneousty used for two or
more purposes mentioned in sub-section (1), the surcharge under this
section shall be levied at the highest rate applicable in relation to any of
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the purposes for which the land, bﬁiiding, tenement or a part of a
bulding is used.

(3)  In computing the amount of surcharge payable under this section,
any amount less than fifty paise shall be ignored and any amount which
is fifty paise or more shall be increased to one rupee.

24E. (1) The surcharge {including any penalty) shall be collected by
the Municipality in the same manner in which the tax on lands and
buildings is collected under the provisions of the Gujarat Municipalities
Act, 1963.

(2)

The collection of sufcharge and recovery of penalty on behalf of

Guj. 34 of 1964.

the Municipality shall be made by the appropriate authority appointed to

collect the tax on lands and buildings on behalf of the municipality under
the Gujarat Municipalities Act, 1963.

The Municipality shali in respect of the cost of the collection of
the surcharge be entitled to such rebate as may be prescribed.

24F. The provisions of sections 13, 14, 16, 17, 18, 19, 21, 23 and 24
shall apply in relation to surcharge levied under section 24D subject to
the modifications specified in the Schedule.”,

7. In the principal Act, in section 28, in sub-section (2}, -

{a)  inclause (c), after the word, figures and letter “section 24A”,
the word, figures and letter “or 24D" shall be inserted;
(b)

after clause (cc), the following clause shall be inserted,
namely :-

“(cce) rebate which the municipality shall be entitled
under sub-section (3) of section 24E;”.

8. In the Schedule, -

(1)  in the heading, after the word, figures and letter “section
24C”, the word, figures and letter “and 24F” shall be added;
{2} in item at scrial No. 1, after the word, figures and letter

“section 24A”, the word, figures and letter “or 24D” shall be
inserted; : -

Guj. 34 of 1964.
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3) in item at serial No. 3, after the word, figures and letter
“section 24B” occurring at two places, the word, figures and
letter “or 24E” shail be inserted;
(4)  in item at serial No. 6, after the word, figures and letter
“gection 24A” occurring at two places, the word, figures and
letter *or 2{D” shall be inserted;
Guj. 34 of 1964. (53 Initem at serial No.R, after the words “the City”, the words

“gr under the Gujarat Municipalities Act, 1963, then the
Municipality” shall be inserted.

IV-Ex.-6-2
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